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Batweean

B.Babu Rao

.+« Applicant
And

1. The General Manager,
Heavy Water Project,
Manugur, Khammam Dist.

2. Chief Administrative of Accounts,

Officer, Heavy Water Project,
Manugur, Khammam District.

3. The Administrative Officer,

Heavy Water Pro ject,
Manugur, Khammam District.

.+« Respondents

Counsel for the Applicant $ Shri G,Ravi Mohan

Counsel for the Respondents ¢  Shri V.Rajeshwar Rao, Addl.CGSC

CORAM;3

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

(Order per Hon'ble Shri H.Rajendra Prasad, Member (a) ) Q%
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(Order per Hon'ble Shri H.Rajendra Prasad, Member (A) ).

Heard Shri G.Ravi Mohap counsel for the applicant and Shri

V.Rajeshwar Rao, standing counsel for the Respondents.

2 The land belonging to the applicant, to the extent of .03

Guntas, was acgquired by the State Government for setting up of

Heavy Water Project in Manuguru. Accerding to the avproved sghcme

and the agresment between the two governments, land-oustees like

the applicant were to be accomodated in the suitable jobs depend-
eligibiiify and

ing on theireducational qualifications. The
A

applicant . had duly applied for a suitable job and was a0

called@ for an interview.in additioq he also submitted certain

documents required by the Project Authorities in support of his

claim. The grievance of the applicant is that he has not so far been.

has

provided with any job nor he received any conmunica£1on in this
regard. Based on the facts of this case it is sufficient to
direct the Genefal Manager, Heavy Water Project (Respondent No.l),
to have the case of the applicant examined as per rules, to take an

early decision in the matter, and communicate the same to the appli-

cant within 90 days from the date of receipt of a copy of this

order,

3. Thus the C,A. is disposed of at the admission sta itself,

No order as to costs.

(H.RAJE RASAD)
Member (A)

Dated: 24th_guly, 1997.

Dictated in Open Court. éé2?14 7.
/5,1/ DL(DJ.L CJ> e,
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0.4.933/97.

To
1,

2.

4.
Se
6.
7.
8.

The

General Manager,

Heavy Water Project,
Manugur, Khammam Dist,

The

Chief Administrative Of AccountseCfficer,

Heavy Water Project, Manugur,
Khammam Dist,

The

Administrative Cfficer,

Heavy Water Project,
Manugur, Khammam Dist.,

One

Cne

Cne

One

One

pvm

copy to Mr,G.Ravi Mohan, Advocate, CAT.Hyd.
copy to Mr,V.Rajeshwar Rao, Addl.CGSC. CAT.Hyd,
copy to HHRP.M(A) CaT.Hyd.

copy to D.R.(a) CAT.Hfd.

spare copy.
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